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o) | The Railway Protection Force, being by
LN armed force, comes within the purview =
R of section 2 of the AdministrativerTthunals
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. This writ petltion has come to the Tqu

from the High Court . of Judicature at e -'*J
Allahabad, He find that all the six ~ '
petitioners are Senior Rakshaks o¢ the

Railway Protection Force, Izatnagar.j -;g

Act,1985,This Tribunal has no Jurisdlctiﬁﬂ e
to entertain the petition. This petition

may,therefore, be returned to the High y
Court under intimaticn to the- petitiongrs'*k_ﬁ
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